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An Act b prov1de for the allocatlon of seats in, and the delimitation

' of constituencies for the purpose of elections to, the House of the |
% People and the Legislatures of States, the qualifications of voters
at suoh elebblons the prepa.ratlon of electoral rolly and matters

.,,'

Part 1

PRELIMINARY

,'ﬂ"n thls Act unless the context otherwxse requlres —

(a) ‘article”’ means an grhicle of the Constitution;

\ &sz
(b} Abqembly constituency’ means g const1tuency provided.- .

made.under seetion—9 ior the purpose of electlons to the Legr latlve Ascem
bly of a State; ‘

(¢) **Council constituency” means a constituency provided by order -

made under section 11 for the purpose of elections to the Legislative
Council of a State; D

(al fa) .3 ,
@ ° ‘Blection (/OmmIQSlOD means the Election Commission appomtnd
Ly the President under article 824;

(e) “‘order’” means an order published in the Official Gazette;

. 47’ ]
(fy “‘Parliamentary constltueney means a constituency provided

for the purpose of electlons to the
Housn of the People .

(g) ‘person’’ does nob include & body of persons; : 7

prescribed”’

means prescrlbed by fules made under thls Ag _:j
‘PART II N

% " ,‘ ALl nmnox' oF SEATS AND DELIMITATION oF CONSTITUENOIES

H';‘:'&_ : . .. . . The Housge of the People

3. Allocatlon 01' seats in the’ mmse of the People. (1) The allocativn of
cente in the House of the’ People shall be as shown in the Firgt Schedule

(9) 'To each Statd [faemﬁed in’ the ﬁrst column of the First Schedule, thers
6" allotted the num;“ f ‘seats “specified in the §e.9nd column thgrca@f

M A poctivaly] &




nominated by the President.

the House of the People allotted to
" the %tate& under that sectlon shall be be filled by persons chosén by
direct election. ‘

Dsicf g

no.a

EImetatlen of ?arhamentary constituencies. ~~(1) Lach State to \\luch
- one;seat, is allotted in; the First Schedule shall form one constltuency

(2) As soou as mawb
~hall bs 01der detem

(a) ‘the cor;st)tue"' Hes 'in
seat is allotted in the First Schedule shall be divided;

(b) the extent of each constltuencv,
() the number of seats allotted to each constituency; and

(d) the number of seats, if any, reserved for the scheduled castes or
_ for the echedule tribes in each constituency.

‘tex the cemmeneement of - this ‘Aet, ‘the PreSIdent

The State Legislative Assemblies

7. Total number of seats in the Legislative Assemblies.—The total number of
«nts in ihe TLegislative Assembly of each State specified in the first eolumn
st the Second Schedule, to be filled by persons chosen by direct election, shall be
the number speclﬁed in the second column thereof opposite to that S*ate

T .
%;: A-eqem
. % v

9 Dehnutatmn of Assembly const1tuenc1es.——As soon as may be lfter the N

comlrencement of this Ach, the President shall by order, determine—
: [2 el o1 Hu ASeeon ckz,dé»z
(a) the cons 1tuenu into whlch each State/shall be divided for the

purpose of elections to the Lecrlslatwe \sser_nbly of that State;

(b) the extent of each constltuencv

(c) the fiumber of seats allottedta. each constituency; and

(d) the number of seats, if any, reserved.for the seheduled castea or’

‘or -the scheduled tribes in each constituency:
‘The State Legzslatlve ‘Councils

10. Alloca,txon of seats in the Legmla.twe Cotincils.—(1) The allocation of sea,ts
in the Legislativas Counc1]s of the States havmv such Counclls shall be ag shown
in the Thxrd Schiedule.”

(2) Tn the Legislative C‘ouncll of each ‘Btate" speclﬁed in the first column
of the Third Schedule. there shall.be the.number-of seats specified in- the second
eolumn thereo opposﬂ:e to ’rhat State and of those seats —_

(a) the numb rs specified in the tlnrd fourth and Hfth columns shall be
the  pimbéry of; sents. to‘ be filled by. persons: elected,  respectively; by the
e}zeetora%es referred *t6 in sub-clauges {a)ys.
1 1‘

4. Fllhng of seats in the Eouse of th opl —(1) The seats allotted under
aad ffo the Andaman and Nicobar -

to Whlch each State to which more than one

¥
]

(b) and, (c)‘;of’“clause (3) of: articlﬁr _ E




Representatzon of ‘the". '3

() the number spemﬁed in the s | she_.ll be the ‘nurdber  of
_geats to bu filled by persons elected by %he members of the Legislative
. Assembly of the Btate from amongst persons who are not members of that
sembly ; and

(0) the number specified in the seventh column shall be the number of
eats to be filled by persons nominated by the Governor or ‘Rajpramukh,
s the case may be, of the State in accordance with the provisions of clause
(’) of article 171.

1. Delimitation of Gouncﬂ constituencies.—As soon as may be a{ter the
mencement of this Act, the President shall, by order, determine—

(a) the constituencies into which each State having a Legislative Coun-
il shall be divided for the purpose of -elections to that Couneil under each
of the sub-clauses (a), (b) and (c) of clause (3) of article 171,

(b) the extent of each constituency; and

1950)

(¢) the number of seats allotted to each constituency.

Provisions as to orders delimiting constituencies

12.. Power to alter or amend orderS.—The President may, from time 1o tlme
after consulting the Election Commission, by order, alter or amend any order ,
made by him under sset&en—é;—s«eeﬁeﬁ-%—e{ gection 11. ) ) 7xxx 7‘

13, Procedure as to orders dellmlting constituencies.—g—Ar—sooni- S x
be‘a%be tho-epmrencemeniof-this—Aots=there~shall-be-set pb the peak - z

(a) in respect of eagh Part / State and Part B $tate of er than Jammy

and  Kaghmir, an Advisory Czammltte consisting /of not/less han threg, -
and notl more than seven, Me bers ¢f Parl'amen represénting hat tatp:

R

and . X
(4) in respect of/ each Part C /State /other /than Lulesewf, Coorg nd/xx’(
’ the Andeman and Nicobar [Tslandy, an Advisoyy Committeq consisting|of
‘ the Member or Members ¢f Parljament/ representing/that State.

(2) THe Election Cothmissioh shalll in cgnsultafion wi h the/ Advisofy Com.- -
mittee sp set up in regpect off each Btate, /formulate prdposaly as to he Heli-
mitation of constituengies in that State urder. se tions 6, 9 and 11 or such of
these gections as may/ be applicable and su roposals-.to-the President—for -
-maeking the-Or der o

(3) Every Order made under mctlon 11 or section 12 7 g
shall be laid before Parliament as soon as may be after it is made, and  shall
be subjest to such modifications as.Parliament may make on a motion made
thhm twenty days from the date on which the Order is 8o laid. '

Parr TIT

15. Electoral roll for every constltuency ——For every constituency th

‘be an electoral roll which shall be prepared in accordance with :}?e pfgv?l;lolzg

“of this Aet under the superlntendence, direction and control of the TElection

Commission.

- 16. Disqualifications 1or registratlon in an electoral roll,.—

"be disqualified for registration in an electoral roll if he— (1) A person shal]
(a) is not a citizen of India; or

(b) i of unsound mmd and’ stands so. decla.red by a compefeni; court; -
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v

T ; (o) m for the t1me b i

. ‘vimth elecudns B

(2) The name of any person Who becomeb 50 dlsqua,hhed after xeglsmatxon
shall forthwith be struck off the electoral roll in Whlch it is mo],uded

1T, No, & CProv1de~d that the’ name of any “person - struck off ‘the elec«
shall be e {ora]l roll-of a- constltuency by reason “of dlsquahﬁcatlon under-
tuency,(—f - clause’ (¢) of sub-section (I) shall forthwith be reinstated in that."
18. N¢ roll if such. disqualification” is, during the period:such roll is in
person she ~foree, removed under any law authorlsmg such removal j' ‘ :

more than once,

SOOIV P

20. Meaning of “ordmanly resident’’ —(1) Save as heremafter provided, a
person shall be deemed to be ordinarily resident in & constituency -if he.
ordinarily resides in that OOnbtlUuelle, or owns, or is in possessmn of a dwellmg
house therein. IS :

.(2) A perscn who is a patient in any establi_shment maintained wholly or
mainly for the reception and treatment of persons suffering from ‘mental illness
or mental defectiveness, or who is detained in prison or-other legal custody at
_any place, shall not by reason thereof be deemed to be ordinarily resident
“thereia.-
buﬂ(d ing g pla e beTngx to] or provided b¥,. the " Gvernfne 4 shall mnét be
deered b be jprdina iy em%nt n the/con 1tucy withih which s chEZ rrack,

bu11mg or plhce is situgte, but shall be dobmed to be ordinafily resideny during

any [peripd orfon any date ih the cons 1tuecy ] wh h,/ 'uﬁ for. his/servi ‘in fhe
Armped Fored ha-fvewtd-He, ‘.‘-:"r»:»z OrAINATIIA “-- au -- Toat-pe iod-or.on
4 (4) Any person holding any office ‘in India declared by the President. in

w consultatlon with ‘the Election Commission to be sn office to which the pro-
visions of this sub-section a,ppr or any person who is employed under the

' (overnment of India in a post outside India, shall be deemed to be ordmarlly

Y H@W or on any. date in the constibuency in which, but ’

Zor the holding of any such office or employment, he would have been ordinarily

. M@H@d or on that date :

($) The s’oatement of any such person as is refened to in sub-sgction (3)
or ‘sub-section (4! {hade in the prescnbed form and verified in the’ ,Jlescllbed '
manner, that but tor his service in the Armed Forces or but for his holding any
. such office or being employod in any such post Hg iR referred to in sub- sectlon :

(4) he would hdve been ordinarily resulent in a specified place dm‘m .
e on any-date, shall, in the absence of evidence to thé contrary, be conclus*\e :
m'ldence of that fact
(6) The wife of any such person as I8 rels vi'e\ chion (3)01 sub
section (4) shall, if she be ordinarily resid ag w1th such , person dusiz 49#

ﬁe-vm‘d be deemed to b\, mdmauly res1denu | m the conthn




(b) i the case: of every
Act shall be the 1st.day of March of the year in hich it is: prepared,|and
the year mmedlately preced1 8 that year, 1espect Vely

22. Electd

al Regxstratxon omders. -=(1) The electors

and the period beginning on the lst ida
81st day of Decmber 1949, respéctiviels

lectoral 1011 subsequntly prepared under this

roll for each consyaltu-

ency shall be| prepared by an Eleptoral Iegistration Officer, who shall he puch

officer of "Gov
in consultatid
is situated, d

(2) An Elgctoral Registration
* tions, employ| such persons as he!thinks fit in the preparation of the-electpra;
* roll for  the cdnstituency.

Ik

1951,

24, }?enod of operation oi electm:al rolls —(1) Sub]ect to thc other provis

ency .shall be
qualifying dafe:

n with the Govern
esignate or nominate| in -this behalf.

ernment or of a 1003& authority as the Iile

ction Commission ahay,
ent of the State iniwhich . the : ceonstituency

Officer may, subject t¢ any prescribed resiric-

\ :

—

7< N —
3. Aunnuaj preparation of electoral 10ll.—The electorl%l roll for each constitu-
prepared every year|in the prescribed manner by reference’ to

Provided that it shall not be

the

necessary to prepare any rdl‘l'during the Year

 of this Act, the electoral roll for any constituency first repared under this Act

shall come iffto force immediately!upon its final pubh( ation in accordalice
_the: 1ules mafle undel thls Act an shall remain ‘in iomn untll th(, : u()fh

""tAcb shall cotne into foroe on the 1st day oi October next aite1
date by refefence to which that foll is prepared and sha
the 80th day of September next following.

(2) If fop

constituency is In any .year nob

‘ -) tbe Flootior , jistic
ed in"w titig, d.u'ect”‘the Tevie

’che quahty'n'
Il remain. in-foree- uhti

nally published in the |prescribed. Ianuer
i¢ch it is

,bU




e ‘.

(b} the Electoral Registrdtion f
made fo him for the correction of an e 1st1n entry in’ bk
constituency for i Q i 1
inquify as he thi

i

27, Preparation of electoral rolls for council consgtituencieg.—(1) _In this
ssection,. ‘"local authorities’ coustituency’, ‘‘graduates’ .constituency’’ and
““teachers’ constituency’’ mean a constituency for the purpose of elections to &
Legislative Council under sub-clause (a), sub-clause (b) snd sub-clause (c).
tespé;otiVely, of clausé (3) of article 171.

Q N
9 g3 1

“ O B Cr—ad=4

S l’_‘l

e clsm juri 10 ony/ /in A g gres / Wlthxn tl}e }nmt
olo N a _!

/

graduates’ constituencies and the teachers’ constituencies, the State Gove
ment concerned may, with the concurrence of the Election Commission, by not

- fication in the Official Gazette, speclfy— .

H

(a) the qualifications which shall be deemed to be equ1valent to that
of a graduate of g university in the territory of India, and

(b) the educa‘olonal institutions within the State not lower in stan(‘ard
‘than that of a secondary school. o

}Qh

[ ("’M every person who on the qualifying dabe was ordinarily resident in a

graduates’ constituency and has, for at ledst tlitée years before that™ date,
beon either a graduate of a university in the territory of India or in posses-
.sion of any of the qualifications specified under clause (a) of sub-section (3)
By the State Government concerned, shall be, entltled to be reglstered in the

* plectoral roll for that eonsintuenoy, and

tlbue cy, he olechbral donglst gf lembers )nf ,éuck %




,,‘{".‘beachers constituency, and s, “ withi
i+ that date for a total period of af
in any of the educational instit

] yedrs 1mmed1abely before
hree years, been engaged in teaching
pecified under clause (b) of sub-see-

& tion (3) by the State Government concerned shall. -be . entitled to be regis-
_ ered in the electoral roll for that constltuency _

GENERAL

28. Power '{c'make rules,—(1) The Central Government may, ~after’ eon-"*?—-
sultlng the Election Comiiiission, by wotification in the Official Gazette, make 3
rules for carrying out the purposes of this Act. :

(2) In particular and without prejudice to the generality of the- foregOIng
power, such rules may provide for all or any of the following matters
namely:— * "7

(@) the particulars to be entered in the electoral rolls;

(b) the preliminary pnblica.tion of electoral rolls 4

)

: 2.
X’f*.

_ (¢c) the manner in which and the time within whlch cl'ums and objec-
tions as to entries in electoral rolls may be preferred;

(d) the constitution and appointment of revising a.uthoutms to d1sposa

" per of claims and objections;
RAER AN

:_(e.) ,thg manner in which notices‘ of claimé; or objections shall be\ ’pilblish7

{ - (f) the place, date and time at which clalms or ob]ectlons shall be heard
and the manner in which claims or objections shall be heard and disposed of ;

(g) the final publication of electoral rolls;

1
- in
: purpsg,o elections fo th Huse of t
hall, “1 go. farfas they Are n -confo
‘ deeed’ t6 hdvd be do e o taken

80. Jurisdiction of cwﬂ courts barred.—No civil court shall have * ]urmdm
tion— .

ity
der

(a) to entertain or adjudicate upon any questaon whether any persom '
is or is not entltled o be reg1stered in an electoral rolI for & conshtuency, ’
or

Lo (B); to question the legality of any ection taken. by or under the

wuthonty of an Eleotoral Registration Officer, or of any declsion given by
any authonhy appomted under_this Aet { "the revision of any such roll. -




o L fov aneash it * Total number
Name of Sta of seats
& B e
1 2
., Part A States. _
. f[lﬁnd&n R g¥F
F, L VX Asam. . . . . . 12
$,3 % Bher ., . . Lo 55
£L04 % Bombay . . . . . . . . 45 i
2/s A4 MadhyaPradesh .. . . . . . 29 ,
104 BoMedres . . . . . . a5[441 ¥
ir7 . Orissa . . . . , . . 20
3/ §5 041 Punjab . . . . . . . 18
29 % UttarPradesh - & . . . . .86
i 1o ¥ West Bengal . . . . . . 34
Part B States. .
;1. Hydersbad: P SR S . 25
2. Jammu and Kashmlr . . . . 6
3. Madhya Bharat o e . . . 1
‘4. Mysore e . . . ML)
5. Patiala and East Punjab States Union . b
6. Rejasthan . . . . ., . 20 .
7. Saurashtre -« . o e . . . 8
8, Travencore-Cochin. . . . . 12
Part O States.
1. Ajmer . . . . . . 2
2. Bhopa.l R e s . 2 \34:
i B B e —— s B . — JAAK
WE3 Yt Coomg v .o 1 ;
oY B Delhi . . . L £ \“}s
(5 )-8, Himachel Pradesh " . = . s [‘)_3 E
gj/‘? Kuteh . . I . . kA
. Manipur . . . . . . 2
U’}E., Tripur& . . .o N . 2
J—w. Vindhye Predesh . . . . 6
. Andaman and Nicobar Islands .. . 1
(n]_,{rb Part B 45dal orkos 1




, Legislative’ Asiemblies

: Total-nui:qbgr
Name of State of "seats -
’ . ‘
. £z Asem C e e e e 108 , j
& Jr3 2 Bihar . .. . . . . . . 330 . _
{(l—( 3. Bombay . . . . . . . . .. .. 315 '
¢ {7 # Madhya Pradesh . . . . . . . 232 '
I[6 A Madras . . . .. .o 375(23232
" $g7 9. Orissp . . . . . . . . . 140
{9 X Punjab e e e e e e 126

- »(¢ 8 Uttar Pradesh . . . . . . o 430 - ‘
. 1Lto ¥: West Bengal - e .o . Coe e es-s-ﬁ‘é?]*éf

.. Part B States.

l 1. Hyderabad - & -yt 0 iy o T e B 175 : ,

, 2. Madhya Bharat™ . .1 B “'99 | ’ R

3. Mysore . . . . . . . . . 90'[{"5#.}7 ST B
4. Patiala and East Punjab States Unio . 80 - '

. 8. Rajasthan . . . . . . . . . 160
8, Saurashtra . . . . . . . 60
7.’ Travancore-Cochin. . . . . . .. 108

THE THIRD- SCHEDULE
(See section 10)

Allocation of seats in the Legislative Councils

Total, Number to be elected or nominated under article 171 3)

Name of State n(;_r:?::s Sub-clause Sub-clause Sub-clause Sub-clause Sub-clause

o ' (@) (b) {c) (@) . (&) |

. 2 3 4 5 6 ]

Part A States.

1. Bihar . .ot T2 24 8 24 12
2. Bombay - , A 24 § 6 94 12
8- Madras .. _ . ., 72 24 8 e o4 KT
Punjab . . . 40 13 3 3 13 8
Uttar Pradesh . 72 T o4 b 6 24 12

' West Bengal =~ . 51 17 4 4 " "9

’ Part B State, C
i Mysore . . .40 L 7 8




‘Caumilsk

2. District Boards:: :
8. Cantonment Boards.
4,\N0t1ﬁad Area Commlttees‘,

7% c . .
g Bom_;AY
1. Munlclpa.hfﬂes ;:
2. District Local Boards. i : o
8. Cantonment Boards. R
Mapras
f 1. Mupicipalities. - o R
. District Boards. than 1 /«mnfd“b‘/aﬁ] Z :

bantonment Boards. i
: that is to say, Panchayats notified by the State Gov-
" erment in the Official Gazette as Panchayats which exercise ]unsdlctmn
over an ares containing & population of not less than five thousand and:
whose income for the financial year immediately preceding the date of
the notlﬁcatlon was' not less than ten thousand rupees. . . - -

PUNJAB

1. Municipalities.
2. District Boards.
3. Cantonment Boards.

5 Notified Area Comnnttees,
UTTAR PrivEsE

1. Municipalities.
_ 2. District Boards. ;
: 3. Cantonment Boards. :
4. Town Area Committees.
5. Notlﬁed Area Commlttees

WEST BENGAL

L. Munmlpa,h’oles

2. District Boards.

3. Cauntonment Boards.
4, Local Boards.

Mysore

3. Disgtriet” Boards, :

— [ =

~ ~ ~ B A~




